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2. 21.9,94 Heard Mr, B,R, Sarangi

learned Counsel appearing for the

applicant at grest length, It is

directed that Annexure-6 be disposed
of by Respondent No,2 within 60 days,
bn merits of the case. It is further
directed that, pending such disposal,
Respondent No.4 shall not recover
any cost on gcount of the alleged
loss of Programation Key from the
oftficial, Bhri Ashok Misghra learned
Senior Standing Counsel(Central) was
al so heard,

Thus, the application is

accordingly disposed of, No costs.
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